pT E MNQO 4 4 COURT NO. 1 2 SECTI ONIIA

SUWPREMECOURTO-FIT NDI A
RECORDO-FPROCCEEDI NGS

Petition(s) for Special Leave to Appeal (Cl) No(s). 46 7 2/ 2007

(From the judgenent and order dated 2 6 / 04/ 2007 in MRCNo. 805/ 2007 of
The HGH COUR T OF MP AT JABAL PUR)

KALI RAM&ORS. Petitioner(s)
VERSUS

STATEOF MP. & ANR Respondent ( s)
(Wth appln(s) for bail,stay,early hearing and office report ))

Date: 07/ 12/ 2007 This Petition was called on for hearing today.

HO\I;BLEI\/R. JUSTI CEP. P. NAOL EK AR
HONBLEM JUSTI CEJ M PANCHAL

For Petitioner(s) Mukul Dubey, Adv.

Raj Ku ma r Cupta, Adv.
Pr adeep Singh, Adv.

. Sunil Ku ma r CQupta, Adv.

Dr. Kail a s h Chand, Adv.

sss%

For Respondent (s) Ms. Vi bha Datta Makhij a, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Learned counsel for the petitioners shall take steps for service
of notice on unserved respondents. Learned counsel appearing for
respondent No.1 prays for and is granted three weeks’ tinme to file
counter affidavit.

In addition dasti service is permtted.

List after Christma s holidays.

(Ganga Tha ku r) (Neeru Bal a Vij)
P. S. to Registrar Court Master



